
DI STRI.T- BUR.DWAN. - 
IN THE CENTRAL ADMINISTRATIVE 

TRIBUNAL AT I<DLKATA BENCH. 

In the matter of 2 

No. ¶8I0 2016 

-And- 

In the matter of a 

An application under Section 19 of 

the Administrative Tribunal Act, 1985 
0 

afld ru'es framed thereunder : 

-And- 

In the matter of z 

The Steel Authority at Thdia Act, 1956 

and rules framed thereunder 

-And- 

In the matter of a 

Challenging the MerT No. Rc/PD/RTEV 

2015/110 dated 12-03-2015, issued by 

the respondent No.4 herein 

-And- 

In the matter of * 

Representation dated 21-03-2015, wherein 

the applicant prayed  for re-instated in 

his service and be continued till 

31-07-2018 

-And- 

In the matter of a 

OI 	mxa@tmc wiox 

1" oj.Q 

Contd,..,P/2. 



- 

. S ) 

/1 2 1/ 

PARTICULAR OF THE 

APPLICANT s 

Order dated 05_05-2016 in W.P. No.1926 

(w) of '016, passed by the Hon1  ble JustiCe 

Sanj ib Bafleri ee ; 

-And- 

In the matter of s 

Swapan Kumar Mondal, son of Late Chinta 

Harafl Mondal, Village & P.O. Raxnnagsr, P.S. 

Zulti, District- Burdwan, Pin- 713324 

.......Applicart. 

PARTICULARS OF THE 

RESPONDENTS $ 

1. The Steel Authority of India Limited, 

Service through the General Manager (P & A) 

P. Murthi Shawan, 97, Park Street, 

Kolkata - 700016 

2, The Executive jreetorinCharge, Steel  

Authority of India Limited, Industry HOUSe, 

10, Cernac Street.. i(olkata - 700011 • 

The Senior Manager (P & A).. Steel 

Authority of India Limited, Colliery 

Division, Ramnagar Colliery, P.O.Ralrtflagar, 

p.5.Kulti, District-Burdwafl, pin-713324 

The Manger(PerSOflflel)R. Steel Autho-

rity of India Limited, Colliery DiVision, 

Ramnagar colliety. P.O. Ramnagar, P.S. 

Kulti, District- Burdwan, Pin- 713324 

Contd...... ..P/3. 



nnagar. colliery, P.O.. Raxflflagars P.S. 

Ku.lti, Di strict- Bu.rdwafl, Pin- 713324 

6. The Deputy General Maflager(Mateflt 

colliery Division, RaiPflagar Colliery. P.O. 

Rainflagar, P.S. Kulti, District- Burdwafl. 

pin-71332 • 
...,RespOfl1efltS. 



m.a. 556 of 2016, m.& 64 of 2017 with o.a. 1381 of 2016 

No. M.A. 35010055612016 
	

Date of order: 1 8.5.2017 
M.A. 35010006412017 
O.A. 1381 of 2016 

Present : Hon'bie Mr. A.K. Patnälk, Judicial Member 
Hon'ble Ms. Jaya Das Gupta, Administrative Member 

For the Applicant 	 Mr. M.L. Sarkar, Counsel 

For the Respondents 	Mr. A. Roy, Counsel 

ORDER(Oral) 

A.K. Patnaik. Judicial Member: 

Heard Mr. M.L. Sarkar, Ld. Counsel appearing for the applicant and 

Mr. A. Roy, Ld. Counsel appearing for the respondents. 

2. 	Mr. Sarkar fairly submitted that after filing the M.A. No. 556 of 2016, 

the grievance of the appilcant has been redressed and he does not want to 

press for M.A. No 556 of 2016 	I 

3 	Accordingly, the saidMA No. 556r t)f 2016 iS disposed of being 

infructuous 	 - 

4 	In so far as M.A.No 64 of 2017 sconcerned, Mr. Sarkar submitted 

that after filing of M A , the gnevance of the appticant hs been redressed 

and he does not want to press for M A No 64of 2017 

Accordingly, the said M.A NO. 64 of 2017 is disposed of being 

infructuous. 

On prayer made by Mr. Roy, 6 weeks time is allowed to file reply 

statement after serving a copy on Mr. Sarkar and Mr. Sarkar is also granted 

4 weeks time, if so advised, to file rejoinder. 

List this matter before Registrars Court on 1.8.2017 for completion 

of pleadings, after which the matter shall be placed on board. 

r 

(Jaya Das GutJ — - 	 (AKPatriaik) 
Administrative Member 
	 Judicial Member 
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